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Misc. (Crl) Case No. 281 of 2021 
 
 

09-09-2021    This is an application u/s 438 of Cr.P.C. filed by 

petitioner/accused Smti Dipali Devi, seeking pre-arrest bail, in 

connection with Tezpur PS case No. 1737/2021 u/s 341/294/384/506 

of the IPC, corresponding to GR case No. 2797/21.       

    I have heard the learned lawyers appearing for both sides. 

Also gone through the contents of the case diary received today.      

    As per allegation in the FIR, informant took Rs. 60,000/- from 

the accused on condition to return the same with 20% interest and 

accordingly she had been returning the interest to the accused but on 

18-08-2021, at about 3.20 P.M. while the informant was in the 

Mahabhairab market accused met her there and demanded the money 

to be returned. However, when she sought further time, accused 

allegedly, abused her and snatched away her scooty. Hence, the case.  

   On perusal of the case diary, it appears that on the same day 

accused also lodged an FIR in Tezpur Police station narrating almost 

the same fact. The contention of accused in the said FIR was that 

when she demanded her money from the informant, she left her 

scooty in the Mahabhairab market saying that accused tried to robe 

her scooty which is denied by the accused and stated that she handed 

over the scooty in the Tezpur Police station.     

   Having considered the contents of the case diary, it is seen 

that fact of informant taking a loan of Rs. 60,000/- from the accused 

is an admitted fact. But other incident has been narrated by them in a 

different manner. Bet that as it may, the other offences alleged 

against accused i.e. u/s 341/294/506 of the IPC are bailable except 

u/s 384 IPC.  
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    It is seen that there is allegations and counter-allegations 

against each other and the scooty concerned has also been in the 

police station. The gist of the case appears to be of civil nature as 

admitted by both sides.   

  Therefore, considering the nature of the case, prayer for pre-

arrest bail is accepted and accordingly, the O/C of Tezpur Police 

station is directed to release the accused Smti Dipali Devi on bail on 

execution of a bond of Rs 10,000/- to his satisfaction in the event she 

is arrested in connection with this case.  

    The bail application stands disposed off.    

     Let the Case diary be returned.   

      

 
  (C.B. Gogoi) 

           Sessions Judge,        
                    Sonitpur:Tezpur 

 


